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upancy of the land regranted under sul
able or partible by mete b hout

il bounds wi the previ
“the Collector and except on payment of such amount
ernment may by general or special order determine.

7. Any watan land other than land to which the provisions of section 5 Regrans of
a0l held by an anthariend o3 g, o 11 prir vy e Tols - v b EUEN tand
SPPLY held by an authorised holder shall be regranted to him on payment oo o
by him or on his behalf to the State Government of the occupancy priee sed holders.

- N 5. . N . wee 5 L >
mentioned in section 6 and subject to the like conditions and consequences ;
and all the provisions of section 6 shall apply mutatis muiandis in relation
to the regrant of the land under this section to the authorised holder as
11 he were the watandar,

8. Any provision of law, usage or practice relating to the succession to Special rule
any patel watan whereby contrary to the personal law governing the parties ;}é bo voig
the rule of primogeniture was followed and the female heirs were postponed V
in favour of male heirs, shall, on and from the appointed day, be void and
cease to be in force.

9. If any watan land has been lawfully leased and such lease is subsisting Application
on the appointed day the provisions of the tenancy law shall apply to the ﬁ;ﬁf*"mwfy
said lease and the rights and Hlabilities of the holder of such land, and his
tenant or tenants shall, subject to the provisions of this Act, be governed
by the provisions of the said law.

Bxplanation.—For the purpose of this section the expression “land” shall
have the same meaning as assigned to it in the tenancy law.

10. (7) Where any watan land is in the possession of an unauthorised Eviction of

. . . ) R ~ i s unauthorised
holder, he shall be summarily evicted therefrom by the Collector in accordance holder g
with the provisions of the Code : regrant or
disposal of
land.

Provided that if the State Government is of opinion that in view of the
investment made by such holder in the development of the land or in the
non-agricultural use of the land or otherwise, his evickion will cause undue
hardship to him, it may direct the Collector to regrant the land to such
holder on payment of such amount and subject to such terms and conditions
as the State Government may determine and the Collector shall regrant the
land accordingly.

(2)  Watan land unless regranted under sub-section (1) shall be disposed
of in accordance with the provisions of the Code and rules made thereunder

applicable to the disposal of tnoccupied unalienated land.

11. A watandar shall, for the abolition of all his rights in the watan, be Compenssa-
enfitled to compensation equal to the aggregate of the amounts calculated tion  to
in the manner provided in the following clauses (@),(b),(¢) and (d) namely ;- Watandar.

{#} where the assessment or a portion of the assessment of the watan

land was assigned under the existing watan law towards the emoluments

of the watandar, seven times the amounts of the assessment or portion thero-

of, so assigned :

(b} 1 times the amount of the annual h allowance or other
annual payment of money (not being the nd under any existing
‘atan law) mads by the State Government to the watandar under the

fi watan law ;
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